
State vs. Love Preet Singh s/o Nirmal Singh
e-FIR No. 021680/20

PS. Madhu Vihar
U/s 379/411/482/34 IPC

12.11.2020

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

An  application  for  grant  of  bail  moved  on  behalf  of

applicant / accused Love Preet Singh s/o Nirmal Singh. 

It is stated that on 04.11.2020 bail already granted to the

accused Love Preet Singh s/o Nirmal Singh.  

In  view  of  the  same,  application  is  disposed  off

accordingly.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:20:44 -
0800



State vs. Mohd. Shaheed @ Shaheed
e-FIR No. 023658/20

PS. Jafrabad
U/s 379/411 IPC

12.11.2020
Present  order  shall  dispose  off  the  bail  application  of  accused

Mohd. Shahdeed @ Shaheed s/o Lt. Mohd. Rahis.

Present: Ld. APP for State.

Ld. Counsel for applicant (through Webex). 

It  is  argued by counsel  for accused that accused is in  custody

since 08.11.2020. It is further stated that accused has falsely implicated in this

case. It is further stated that nothing has been recovered from the possession

of  accused.  It  is  further  stated  that  accused  is  not  required  for  custodial

interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested by

PS  M.S.Park  and  stolen  vehicle  was  recovered  from  the  possession  of

accused. It is further stated that if accused released on bail, he might jump the

bail. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 08.11.2020 and

recovery  has already been effected.  Further,  in  view of  the ongoing Covid

pandemic conclusion of  trial  may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view of

the  same,  accused  Mohd.  Shahdeed  @ Shaheed  s/o  Lt.  Mohd.  Rahis  be

released on bail, subject to furnishing of bail bond and one surety for a sum of

Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.11.12
22:22:06 -0800



State vs. Nadeem
FIR No. 359/20

PS. Jafrabad
U/s 25/54/59 Arms Act

12.11.2020
Present  order  shall  dispose  off  the  bail  application  of  accused

Nadeem s/o Sh. Islam.

Present: Ld. APP for State.

Ms. Asha Rani, Remand Advocate for applicant (through Webex). 

It is argued by counsel for accused that accused is in custody since

21.08.2020. It is further stated that accused has falsely implicated in this case. It

is further stated that nothing has been recovered from the possession of accused.

It is further stated that accused is not required for custodial interrogation and that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested  in

the present case and one deshi katta and one live cartridge was recovered from

the possession of accused. It is further stated that charge-sheet has already been

filed in the present case. It is further stated that if accused relased on bail, he

might jump the bail.  

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact  that  accused is  in  JC since 21.08.2020 and

recovery has already been effected. Further, charge-sheet has already been filed

in  the  present  case.  Furthermore,  in  view  of  the  ongoing  Covid  pandemic

conclusion of trial may take some time. In view of the same, no fruitful purpose

will be achieved by keeping the accused in custody. In view of the same, accused

Nadeem s/o Sh. Islam be released on bail, subject to furnishing of bail bond and

one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 
ANUBHAV
JAIN
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ANUBHAV
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State vs. Nanhe s/o Ram Parsad @ Ram Partap
FIR No. 1318/15
PS. Madhu Vihar

U/s 379/411/34 IPC
12.11.2020

Present  order  shall  dispose  off  the  bail  application  of  accused
Nanhe s/o Ram Parsad @ Ram Partap. 

Present: Ld. APP for State.

Ms. Asha Rani, Remand Advocate for applicant (through Webex). 

It  is  argued by counsel  for accused that accused is in  custody

since 05.09.2020. It is further stated that accused has falsely implicated in this

case. It is further stated that nothing has been recovered from the possession

of  accused.  It  is  further  stated  that  accused  is  not  required  for  custodial

interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was declared

PO in the present case and arrested by PS Pahar Ganj in DD no. 72A dt.

04.09.2020, u/s 41.1(C) Cr.P.C. It is further stated that if accused released on

bail, he might jump the bail. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering  the  fact  that  accused  is  in  JC  since  05.09.2020.

Further, in view of the ongoing Covid pandemic conclusion of trial may take

some time. In view of the same, no fruitful purpose will be achieved by keeping

the accused in custody. In view of the same, accused Nanhe s/o Ram Parsad

@ Ram Partap be released on bail, subject to furnishing of bail bond and one

surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 

ANUBHAV
JAIN
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signed by
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State vs. Nitesh Kapoor @ Nanu
FIR No. 06166/20

PS. Jagatpuri
U/s 379/411 IPC

12.11.2020
Present order shall  dispose off  the bail  application of  accused

Nitesh Kapoor @ Nanu s/o Kishan Lal Kapoor. 

Present: Ld. APP for State.

Ld. Counsel for applicant (through Webex). 

It is argued by counsel for accused that accused is in custody

since 06.03.2020. It is further stated that accused has falsely implicated in

this  case.  It  is  further  stated  that  nothing  has  been  recovered  from the

possession of  accused.  It  is  further  stated that  charge-sheet  has already

been filed in the present case. It is further stated that accused is not required

for custodial interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested

by PS Laxmi Nagar and stolen vehicle was recovered from the possession of

accused. It is further stated that charge-sheet has already been filed in the

present case. It is further stated that if accused released on bail, he might

jump the bail. 

Heard  the  arguments  through  VC  and  perused  the  record

received through E-mail. 

Considering the fact that accused is in JC since 06.03.2020 and

recovery has already been effected. Further, in view of the ongoing Covid

pandemic conclusion of trial may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view

of  the same, accused  Nitesh Kapoor @ Nanu s/o Kishan Lal Kapoor  be

released on bail, subject to furnishing of bail bond and one surety for a sum

of Rs. 10,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)            
MM/SHD/KKD Courts/ Delhi/12.11.2020 ANUBHAV

JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:23:07 -
0800



State vs. Pradeep Singh @ Pau
FIR No. 394/20

PS. Madhu Vihar
U/s 379/411/34 IPC

12.11.2020
Present order shall  dispose off  the bail  application of  accused

Pradeep Singh @ Pau s/o Sh. Raju Singh. 
Present: Ld. APP for State.

Sh. Nishi Kant Ray, Ld. Counsel for Applicant (through 

Webex). 

It is argued by counsel for accused that accused is in custody

since 19.08.2020. It is further stated that accused has falsely implicated in

this  case.  It  is  further  stated  that  nothing  has  been  recovered  from the

possession of accused.  It is further stated that accused is not required for

custodial interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested

in  the  present  case  and  stolen  mobile  phone  was  recovered  from  the

possession of  accused.  It  is  further  stated that  charge-sheet  has already

been filed in the present case. It is further stated that if accused released on

bail, he might jump the bail. 

Heard  the  arguments  through  VC  and  perused  the  record

received through E-mail. 

Considering the fact that accused is in JC since 19.08.2020 and

recovery has already been effected. Further, charge-sheet has already been

filed  in  the  present  case.  Furthermore,  in  view  of  the  ongoing  Covid

pandemic conclusion of trial may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view

of the same, accused Pradeep Singh @ Pau s/o Sh. Raju Singh be released

on bail, subject to furnishing of bail bond and one surety for a sum of Rs.

10,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:23:23 -
0800



State vs. Rahis s/o Shahbuddin
FIR No. 259/16

PS. Jafrabad
U/s 392/34 IPC

12.11.2020

Present: Ld. APP for State.

Ms. Asha Rani, Remand Advocate for applicant / accused.

An  application  for  issuing  the  production  warrant  against  the

accused Rahis s/o Shahbuddin.  

During arguments, it  is stated by counsel for applicant that she

want to withdraw the present applicant. 

In view of the submission, application disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:23:37 -
0800



State vs. Raju Singh s/o Swaroop Singh
FIR No. 394/20

PS. Madhu Vihar
U/s 379/411/34 IPC

12.11.2020

Present: Ld. APP for State.

Ms.  Asha  Rani,  Remand Advocate  for  Applicant  (through  

Webex). 

An application for grant of bail moved on behalf of applicant /

accused Raju Singh s/o Swaroop Singh. 

It  is  stated that  on 24.09.2020 bail  already granted to  the

accused Raju Singh s/o Swaroop Singh. 

In view of the same, application is disposed off accordingly.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:23:53 -
0800



State vs. Rashid 
FIR No. 238/18

PS. Jafrabad
U/s 336 IPC & 27 Arms Act

12.11.2020

Present: Ld. APP for the State.

Counsel for applicant. 

An application for released the pistol no. NESP/S/2014/I,

License  bearing  no.  RP-200222  moved  on  behalf  of  applicant

Rashid.  

Reply filed by the IO. As per reply filed by the IO, it is

stated  that  case  property  i.e.  pistol   no.  NESP/S/2014/I,  License

bearing no. RP-200222 is pending for FSL result.  It is further stated

that at this stage the said pistol cannot be released on superdari as

investigation qua the same is pending. 

In view of the reply of IO, case property i.e. pistol no.

NESP/S/2014/I,  License  bearing  no.  RP-200222  not  released  on

superdari at this stage.  Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:24:11 -
0800



State vs. Samad
FIR No. 468/20

PS. Jafrabad
U/s 363/376 IPC

12.11.2020

Present: Ld. APP for the State.

Counsel for applicant. 

An  application  for  suppling  the  copy  of  charge-sheet

moved on behalf of applicant /accused Samad. 

Reply filed by the IO. As per reply filed by the IO, it is

stated that in the present case after statement of victim, Section 376

and 4 Pocso Act had included.  It is further stated that investigation

is at its initial stage and at this stage, copy of charge-sheet is not

supplied to accused. 

In view of the same, application stands dismissed.  

Application disposed off accordingly.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:24:25 -
0800



State vs. Shiv Kumar @ Kadwa & ors.
FIR No. 330/20

PS Madhu Vihar
U/s  392/411/34 IPC

14.09.2020
This  is  an  application  to  release  mobile  phone  Samsung  Galaxy  J7,

Golden Colour on superdari moved on behalf of applicant Rajesh Kumar Pal s/o
Ramesh Chand Pal. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It is stated by the applicant that he is registered/rightful owner/AR of the
abovesaid property.  

Learned APP for  State has submitted that  he has no objection if  the
mobile is released to the registered owner in terms of judgment of Hon’ble High Court
of Delhi in case titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA
No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA
No.  16055/2013 case titled as ‘Manjeet  Singh Vs.  State’  has laid  down detailed
guidelines for disposal of the case properties. In respect of release of mobile phone,
Hon’ble Court has laid down following guidelines:

“Vehicles involved in an offence may be released to the rightful  owner after
preparing detailed panchnama, taking photographs of the vehicle, valuation report and
a security bond. The photographs of the vehicle should be attested and countersigned
by the complainant, accused as well as by the person to whom the custody is handed
over.  The  production  of  the  vehicle  should  be  insisted  upon  during  the  trial.  The
panchnama  and  photographs  alongwith  he  valuation  report  should  suffice  for  the
purpose of evidence. Return of vehicle and permission for sale thereof should be the
general norm rather than the exception”. 

In the facts and circumstances of the case,  mobile phone Samsung Galaxy
J7, Golden Colour   is directed to be released to registered/rightful owner after
verification  by  IO,  if  impounded  in  the  present  case  and  is  not  required  for
further investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and
same would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered
owner, accused and IO. 
(4) The photographs and panchnama be read in evidence and above mobile is
released to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and
this order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of
above  mentioned  property  of  the  amount  to  the  satisfaction  of  IO/SHO  concern.
SHO/IO shall be at liberty to file objection, if any qua release of abovesaid property on
superdari within 24 hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court/12.11.2020ANUBHAV

JAIN

Digitally
signed by
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State vs. Shiv Kumar
FIR No. 136/20

PS. Jagatpuri
U/s 379/356/34 IPC

12.11.2020
Present order shall dispose off the bail application of accused  Shiv

Kumar s/o Sh. Vinod Kumar. 

Present: Ld. APP for State.

Ld. Counsel for applicant (through Webex). 

It  is  argued by counsel  for accused that accused is in  custody

since 07.06.2020. It is further stated that accused has falsely implicated in this

case. It is further stated that nothing has been recovered from the possession

of  accused.  It  is  further  stated  that  accused  is  not  required  for  custodial

interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested by

PS Geeta Colony and stolen vehicle was recovered from the possession of

accused. It is further stated that charge-sheet has already been filed in the

present case. It is further stated that accused has involvement in 2 other cases

and a habitual offender. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 07.06.2020 and

recovery  has already been effected.  Further,  in  view of  the ongoing Covid

pandemic conclusion of  trial  may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view of

the same,  accused  Shiv Kumar s/o Sh.  Vinod Kumar  be released on bail,

subject to furnishing of bail bond and one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:25:00 -
0800



State vs. Subhash Saini s/o Desh Raj Saini
e-FIR No. 021680/20

PS. Madhu Vihar
U/s 379/411/482/34 IPC

12.11.2020

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

An  application  for  grant  of  bail  moved  on  behalf  of

applicant / accused Subhash Saini s/o Desh Raj Saini.

It is stated that on 04.11.2020 bail already granted to the

accused Subhash Saini s/o Desh Raj Saini. 

In  view  of  the  same,  application  is  disposed  off

accordingly.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.12
22:25:12 -
0800



State vs. Suhaib @ Bhopa s/o Kamruddin
FIR No. 337/20

PS. Jafrabad
U/s 427/109/387/143/144/147/148/149/34 IPC

12.11.2020
Present  order  shall  dispose  off  the  bail  application  of  accused

Suhaib @ Bhopa s/o Kamruddin. 

Present: Ld. APP for State.

Ms. Asha Rani, Remand Advocate for Applicant (through 

Webex). 

It  is  argued by counsel  for  accused that  accused is in custody

since 08.09.2020. It is further stated that accused has falsely implicated in this

case. It is further stated that nothing has been recovered from the possession of

accused.   It  is  further  stated  that  accused  is  not  required  for  custodial

interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that a complaint filed by the

complainant that some boy came in his street and stone pelting in his house

and  they  were  having  pistol  in  their  hands.  It  is  further  stated  that   after

investigation Sec.  109/387 IPC was added in  the  charge-sheet.  It  is  further

stated that co-accused are yet to be arrested. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 08.09.2020 and

nothing was recovered from the possession of accused and he is only arrest on

the disclosure statement of co-accused. Further, in view of the ongoing Covid

pandemic conclusion of trial may take some time. In view of the same, no fruitful

purpose will  be achieved by keeping the accused in custody. In view of the

same, accused Suhaib @ Bhopa s/o Kamruddin be released on bail, subject to

furnishing of bail bond and one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.11.2020 

ANUBHAV
JAIN
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